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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

N E W D E L H I
•• •

O.A. No. 669/90
,  T.A. No.

DATE OF DECISION 22. 1. 1992

Shri Laxman Singh Uerroa i?gtita8B8r Applicant

V Shri R»K. Rolan Advocate for thef pplicant

Versus

Union of India & Others RespondentB

5mt. Avnish Ahlauat Advocate for the Respondent(s)

I

CORAM

The Hon'ble Mr. P.K. Kartha, Vic ©-Chairman (3udl,)

The Hon'ble Mr. O.K. Chakr avor ty » Administratiwo Wembsr.

o
1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement
tt I I V 0

4. Whether it need's to be circulated to other Benches of the Tribunal ? |

(Oudgement of tho Bench dolivored by Hon'ble
Rr, P.K, Karthai Ui©©-Chairman)

The applicant, who has worked as Junior Enginoor

in the OPfico of the respondents, filed this application

Q  under Section 19 of the Administrative Tribunals Act,

1985 praying for the following reliafs;-

(1) To quash tho impugned order dated IB. 3,08

issued by the respondents giving approval/

acceptanco of the resignation from 17,12.82;

(2) to quash tho impugned order dated 12.9,1989

depriving him of tho rotiral bonefits which

accrued to him upto 18,3,1968:
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(3) to consider him to bo in servico upto

IB.3. 1988; and

(a) to pay ponal intarost on tha outstanding

dues*

2, According to tho admitted factual position# though

tho applicant submitted his rosignation on 14, 12,1982#

the same was acceptad by tho respondents by thoir offico

order dated 18,3,1988 u.a.f, 17,12. 1982. Ho uas not paid

O ". pension and other retirement benofits, Thero has also

ba®i inordinate delay in releasing tho G.P.F, amount duo

to him,

3, According to tho respondents# the applicant remained
/

absent from 10,12, 1982# and the delay in accepting his

rosignation makes no difference as ha is not entitled to

pensionary bonofits under Rule 26 ef the C, C, S, (Pension)

Rules# 1972, Rulo 26 provides that "Resignation from

a sarwico or a post# unless it is allouod to be uithdraun

in the public interest by tho appointing authority entails

forfeituro of past servico",

4, Uo have carefully gone through tho records of the

Case and have hoard tha learned counsel for both tho

parties. In view of the provisions of Rulo 26 of the

C, C, 5# (Pension) Rules# 1972# tho applicant would not bo

entitled to pension or ether ratiremont bonafits. During

the hearing of this case# ue havo been informed by both
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sides that tho amounts touards G,P,F, hav/e been paid

to the applicant. In our opinion, the respondonts should,

in the interest of justice, pay to tho applicant interest

at the rate of 12% per annum on tho G.P.F, amount till the

date tho cheque towards the principal amount uas givon to

him. They should also givo to him a statement of computation

prepared by them. The rospondents shall do so uithin a

period of tuo months from tho date of roceipt of this

order. The application is disposed of accordingly. There

will be na order as to costs.

O

(O.K. Chaklravorty )
Administrative Plembor

(P»K, Kartha)
yico-Chairman(3udl,)


